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Uri gi nal APpii ca ti on No. 258 of 2:)00

J)1. s tri c t ; Chandauli
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Birendra Pra&ap sonkar,
S/o Late Panna Lal,
ri/o ViII Mahewa
pOst Vffice-Mughalsarai
ui s tt-Chand auli.

(sri S.N. singh, Advocate)

• • • • • • APpii can t

versus

ui vi si onal rlai Iway :v1ana9er ,
E?ste~n rtai lway s~ .Mughalsar ai,
1)1. s tr~ c t_Chand au.a. .~

2. seni or ui vi si onal Per s onllel U:f fi cer t

Eastern aailways, Mughalsarai,
Chal1jauli.

3. uni on of I ndi a thr ough i $
secreta~ Ministry of rlailway ueptt,
New ..;elhi.

. . • •

P:f filing this UA the applicant has sought the relief

fori ss uance Of a d'i r ectd, on to the respol1j ents to appoint

the applicant as l,lass II/employee on c~passi onate

ground. He has further sought the direction to the

respondents to .~ the claim of the applicant by

way Of deciding hi s representati on regarding the ap!-,ointment

Of the appli cant to gro*, 0' pos t on C<:mpassionate ground.

2. Ihe applicant has moved a representation for

gi ving appointment on ccmpassi onate ground on 6-1-1997

and. tnereaft.er several reminders huve been gi ven to the

respon;)ent no. 2, but ti 11 n CM/ no deci si on has been taKen

by the respondent.
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3. The responjents are, t.her er ore, airected to

taKe a decisi on 00 the representati on of the appli cant

for appointment on c~passionate grounj and Pass a

speaking and reasoned order within a peri O.j of two

months fr Qn the date of r ecei pt of the or.j er ,

4. In vi €NV of the above di r ecta on, the uA is

dispOsed Of at the admissi on stage. There shall

be no order as to costs.


